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(a) whether the requisite information 
>bas since been collected and if not. the 
reasons therefor; alld 

(b) the time by which it is expected to 

• be laid on the Table of the Hou&e? 

SI. 
No. 

Name of ~  firm 

THE MINISTER OF LAW 'AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOII..HALE): 
(a) and (b). The value of the import 
licences given to M Is, Merck Sharp and 
Dhome of India Ltd. and others during 
the last three years is given bel"w: ' 

3  4 5 

I. M's. Merck Sharp & Dhome of India Ltd., Bombay 134,88,724 131,83,983 68,36,126 

2. M's. Pfzir Ltd., Bomhay 

3. Mis. Sandoz (India) Ltd., Bombay 

4. M's. JORn Wyeth, Bombay. 

23,00,000 10,65,806 34,12,025 

The party has reported that no 
imports were effected during 
this period. 

S· M's. B Merck (India) Private Ltd., Bombay 33,02,365 '8,45,631 17,07,172 

43,97,864 36,58,739 61,31,025 6. Mis. Suhrid Geigy Ltd., Baroda 

7. M's. Abbott Laboratories (India) Private Ltd., 
Bombay 

The information regarding the items 
together with their value and the capacity 
of expansion projects for which these firms 
applied for and were given expansion 
licences since their inception in the coun-
try is still under compilation pnd as soon 
as the complete informatioll becomes 
available, a satement will be laid on the 
, Table -of the House. 

AU India RaIlway Commercial Clerks 
Association. Nortbern Zoae 

211. SHRI DHARAMGAJ SINGH: 
Will the Minister of RAILWAYS be 
Jlleascd to itate: 

(a) whether All India Railway Com-
mercial Clerks Association of Northern 
Zone observed a Protest Day on the 25th 
September, 1972 against the absorption ot 
medically incapacitated staff in the ~ 
mercial category; 

(b) whether aU the major commercial 
offices observed the Protest Day and sub-
mitted a Memorandum and issued tele-
grams to bim, tbe General Manager, 
Northern Railway, and the Divisional 
Superiatendcnts on Northern Railway. iD 

support of tbelr demands: 
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(c) if so, the gist of the demands made 
by the Association, Northern Zone; and 

(d) the action takell by GO\ernment in 

this regard? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) Yes. 

(b) At certain places on Northern 
Railway. the Commercial Clerk. Associa· 
tion observed 'Protest Day' [,y wearing 
black badges. They also released .m9ll 
posters and sent telegrams to various 
authorities. 

(c) and (d). Their main ilemand is 
that all medically incapacitated stafT abo 

sorbed in the commercial categories should 
be assigned seniority from the date of 
ioinillg the commercial categories and 

treated as new entrants. and that thiS 
procedure should have retrospective effect, 

Such points are raised from time to 
time by ~ni  labour organisations 

and are settled through discus<ions in the 
meetings of the Negotiating Machinery 
and Joint Consultative Machiaery at dif· 

ferent levels. 

Corruption In Abu Road Railway Hospital 
(Western RaIlway) 

212. SHRI DHARAMGAJ SINGH: 
Will the Minister of RAIl.WAYS b: 

pleased to atate: 

(a) whether the Action Committee of 
All India Railway Employees Confedera· 

tion, Abu Road Branch of WeUern Rail· 
way, sent a telegram on the 1 Stb June. 
1972 and also a report to the Railway 
Minister, Chairman, Railway Board Dod 
the Diviaional SuperinteQdent, Western 

~  ~  in. rqard to c:orru'ption 
in Abu Road Railway HCllPita!; 

(b) wbetber a Joint, Enquiry by the 
DPOIAjmer, D,M,O., Ajmer and D,M.O., 

Dohad was conducted in this case On the' 
Sth July, 1972 at Abu Road; 

(c) if so, the nature of ~ in  

lodged by tbe Action CommiUee and the 
complete report of the Joint enquiry; and 

(d) the action taken by Government in 
this rellard? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a') Yes. 

(b) Yes. 

(c) and (d). It was alleged that Shri 
Chunni Lal, Balleryman, Sipal Deptt, 
Western Railway, Aimer Division died on 
12-6-72 for want of proper mpdical aid. 

On enquiry it was found tbat it was not 
a case of ~ g  The patient wa. ad· 
mitted .in the Health Unit, examined by 
more than one doctor and in the initial 
stages not considered to be suffering from 
a serious afflication. However, after ob· 
servation, when the seriousne.. of the 
case became apparent he wa; referred 10 
the Divisional Hospital equipped to dc"! 
with ,uch cases. Regrettably the patienr 
expired en route. Necessary corrective 
measures on the b ... is of the report are 
being taken. 

Recovery of under.charge. from !If! .. 
Sharma Metal re·rolllng MIll., Dhav. 

nqar (Western Rall".y) 

213. SHRI DHARAMGAJ SINGH: 
Will the Minister of RAILWAYS be 
pleased to state: 

(8) whether a 8um of RI. 1 0.984 ~ 

been worked out a. undercharges by the 
Accounts Department, Ajmer On the con-
signments booked from ~  to 
Bhavn8gBr of Western Railway, for the 
period from June 1970 to July, 1970; 

(b) whether the Consignee M ' •. Sharma 
Metal Re·roIIing Mills, BhavnRlIRr has 

refilled to pay the said underchar,es to' 
the Railways; and 




